1. Union of india rep. by its Secretary,

" CORAM:

.IN RFHE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE
' AT HYDERABAD

REVIEW-APPLICATION-NO:134-0f-19986
in
ORIGINAL-APPLICATION-NO:1277-0f-1996
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NCH:

DATE - OF -ORBER: - 21st - February,|- 1997

BETWEEN:

N.A.Murthy,’

J.Guruvulu,

S.Ramarao,

K.Apparao,

P.Mohanarao,
" S.Krishna;,

~STy b o
[ ]

AND

Ministry of Defence, New Delhi,

2. The Chief of Staff, ,
Naval Headgquarters, New Delhi,

3. The Flag Officer Commanding-in-Chief,
Eastern Naval Command, Naval Base,
Visakhapatnam, '

4. The Chief Staff Officer (P&A),
Eastern Naval Command, Naval Base,

S.8atyanarayana. : .. APPLICANTS

Visakhapatnam. _ .. RESPONDENTS

COUNSEL FOR THE AFPLICANTS: Mr. P.B.VIJAYA KUMAR

COUNSEL FOR THE RESPONDENTS: Mr.K.BHASKAR RAO, Addl.CG&SC

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)}
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',

ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN

None for both sides. OA 1277/96 was dispoj
directing the reépondents to dispose of the represen

of the applicants in ‘the OA. It is now stated tha
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it the




‘position ,could not be‘brought to the notice of the

(*

representation had already been disposed of by Annexpire A-1

document in the OA and due to communication gap that

A perusal of the prayer in the OA indicates that th

Bench.

e said

decision of the respondents in Annexure A-1 is not impugned

at-all. Without impugning the decision of the respondents,

praying for —regqularisation of the services ¢

f the

applicants with effect from ‘the date of their j{nitial

engagement will have no meaning. In that view, even

if the

R.A. is heard, no useful purpose will be served unless the

final decision of the respondents is challenged. As there

is no challenge to the final dec151on of the respomdentsﬂhﬂﬁﬂl’

no useful purpose w111 be served by reviewing the judgment

already passed. Hence the R.A., is devoid of meri

accordingly it is dismissed. No costs.

ts and

. (R.RANGARAJAN)
. . MEMBER (ADMN.)

BATED:-21st-February,-1997
Dictated in the open court.
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One cepy te Ppare, .
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Copy teo:- . ‘
1. The Secretary, Union of India, Ministry of Defence,
. New nelhi. o '
2. The chiof Staff, Naval Headquarters, Nﬁw D4lhi. _
l3g The ?lag Officer c.mmaniing in Chiaf, Eastern Naval
_'Command Naval Bise, visakhapatnam. '
4, The Chief Staff OffiCer(P&A), Eastern Naval} Cemmand,
Naval Base, visakhapatnam. '
S One cepy te Sri. P.B.Vijay kumar, advecate, CAT, Hyd.
" 6. One copy te sri. K.Bhaskara nao, Addl, CGSCJ CAT, Hyd.
7. One copy te Library. CAT, Hyd.
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